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CIVIL CONTEMPT  APPLICATION NO. 37 OF 2004
IN
CRIGINAL APPLICATION NO. 1535 OF 2002

ALLAHABAD, THIS THE 13*"  bpay oF Janumy, 2005

HON'BLE MR, V., K. MAJOTRA, VICE-CHAIRMAN
HON'BLE MR, A.K. BHATNAGAR, MEMBER (3J)

Ram Barai s/o Swearath
r/o Muthani P.0. Mohania
District-Kaimur Bihar.

s ce e Applicant

—_— =

(By Advocate : Shri S.K. Dey/S.K. Mishra)
VE R S U*S

Shri X.K., Saxena D.,R.M, E.C. Railway,
Mughalsarai,District-Varanasi. |

«ese .Respondent

(By Advocate : Shri K.P. Singh)

OROER

By Hon'ble Mr. V.K.Majotr a, Vice-Chairman

Learned counsel heard. Applicant's 0.A. No. 1535/02
was disposed off vide order dated 04.02,2003 (Annexure=3)

with the following observations/directions:-

"We do not find any merit in this case. However, as
the applicant is suffering from chronic illness due
to vasetomy operation, he may get himself medically
examinedby Railway Doctor, and then make a
representation to the authorities for proper orders.
Subject to aforesaid direction, the O.A. is disposed
of ."

2. Learned counsel of the applicant;?raun our attention
to letter dated 10,03.2003 whereby Senior D.P,0, E.C. Railway

Mughalsarai has written to Medical Superintendent, E.C. Railua
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Mughalsarai forwarding a copy of the applicant?s
representation along with Tribunal's order dated 04,02.2003
for compliance, He has also drawn our attention te the
letter dated 22.03,2003 from Chief Medical Superintendent
Mughalsarai to Medical Superintendent E.C. Railway Caya
for compliance of Tribunals order. Learned counsel of the
applicant has alleged that no action has been taken by the
respondents on these letters and applicant has not been

medically examined in accordance with the Tribunal's directions

3 l.Laarned counsel of the respondents stated that in vieuw
of the aforesaid letters, respondents were not required to
take any further action. We do not agrse with this contention.
Writing of these two letters by the respondents has not .
resulted in medical examination of the applicant. As such,
respondents are afforded another opportunity to implement
the directions of this court in as much as that D.R.M. E.C,
Rajilway, Mughalsarai District-Varanasi shall writé to the
concerned Medical Superintsndent for medical examination of
the applicant within a period of 2 months from the date

of commu7éiation of this order. He shall also indicate the
date_éz; which the applicant shall appear before the Medical
Superintendent for medical examination. In case, these

directions are not comnlied with in the true spirit, serious

view would be taskemn in the matter.

4. In view of the above directions, this contempt petiticn

is disposed off. NKNotice issued to the respondent is

dischar ged,
\XL - / W@,@/k 2
: f e
Member {J) Vice -Chairman
/]3.[] 65
shukla/-




